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'this is an application nled by a subsidiary company namety M/s Cteannedi

Sealthcare Private Limited, Delhi for pefinission to fottow the Rnanciat year fom It
lanuary to 31s Oecember which is p€rm ssible by virtue of Prcvtso to Secton 2(41)
of the Companes Act, 2013. The holding company namety tvtedipass SRL is
incoporated in Eologna (ltaly) which also folows the financta year from 1st lanuary
to 31rt Dtrember. For the sake of convenlence and to malntain the same financial
year in both tie companies, permission has be€n sought.

The Registra. of Companies NCT of Dethi & Haryana has sent a €polt. It has
verified the facts with regard to the status of the petitioner company and that of its
holding company. lt i5 nentioned in the ROC'S €pod that the p€titioner company
hasnotfiledannu return for the financia year needed 31.12,2014 and that it has no
obje.tion if the prayer made by the P€titioner s accepted.

K€eping in view the fact that holding company follows calendar year as
financial yea. from January to De.ernber we deem it just aM prcper to grant the
prayer made by the petjtioner becuse it woutd brinq co-ordination of account
between the two companies, Acrodingty the petition succeeds and the prayer for
lreatngfird.cal vea. fro-l tstJa.uary!o31s De(emberisaccepted.

Petiuon stands disoosed of.
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